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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH
5 :
Oa.No.§2/96
Date of order:16-1-1996,

Betweens -

R.Babu e Applicant.
Ana
1. Union of India,Rep.by its -
Secretary, Min,of Defence,Sens Bhavan,
New Delhi,

2. The Commanding Officer,
Station Work Shop, EME,Secunderabad=15.

cee Respondents,
Counsel for the Applicant : Mr.K,Sudhakar Reddy

Counsel for the Respondentss Mr.N.V.Ramana,CGSZ.

HON'BLE MR.JUSTICE 'V.NEELADRI RAO,MEMBER {ADMN)

HON 'BIE SHRI R.RANGARAJANAMEMBER { ADMINISTRATIVE). /
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0.h.No. 92 /96 pecided én 16-1-1996.
]
CRDER.
¥ as per Hon'ble Sri R. Rangarajan, bemder (A) I

Heard 3ri K.S. Reddy, learned counsel for the

applicant and Sri N.V. Ramana, learned@ counsel for

the respondents. P w
2. The applicant was working as a Béot Maker from
11-5-84. He €iled OB 958/94 for allotting the grade of w

Ps. 260-400 and to pay him the arrears from that date.
That CA was disposed of by us by orderidt.10-8-94 wherein ré
it was held that the applicant is enti?led to the scale I
of pay Of Rs.260~400 w.e.f. 11-5-1984 and monetary benefits k

have to be given w.e.f. 21-?—1993J@pat;18 one year prior ._

to filing of that OA{as that OA was fiied on 21-7-94).

3, This Oa is filed praying for 2 direction to the
respondents to give effect and grant tﬁe henefits of the
scale of M}260-400 as per the Judgement of the ApeX

court in prabhulal & Anr. V/s UOI & Ors in wP{C) No.492

of 1991, At.3-10-1991 and to pay the arrears w.c.f. 16-10-81

1, AS per the O.A;QSB/Qi, the applicant was working
as a Bodt Maker only from 11=-5-84, Hence, granting of
any‘arrears earlier to that date, or e&en claiming arrears
earlier to that date does not arise. 1If at 211 he is
entitled fér the grant of pay scale ofﬁ%.260-400, iz ecan

only be from 11-5-84.

5. 0.A.11589/95 was filed in this Tribunal wherein
the apprlicant therein was placed in a éimilar situation 1
and he claimed the scale of m.zéo;@oo from tha date he

was working in the Skilled Grade. That CA was disposed
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Copy tos=- .. r
1. Sécretary; Minisfry‘of Defence,
. ..Union of India, Sena Bhavan,New Delhil,

2.

kku. . o= _— . o - e T “" . i (“ '

TR

The Commanding Qfficer,Statien
Work Shep, EME,3ecunderabad~15, -

'One "abpy to Mr.K,Sudhakar Reddy,AdVOHate,
, HoNo,2-2-1132/52,New Nallakunta, “

Hyderabad, 44
One copy to Mr.N,V, Ramana ONUC.VAT H

One copy to lerary,uAT.dyd.
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of by an order dt. 29.%.95 giving certain Qirections

(V8
'

wherein both of us were party to that judgment. The
opplicaht hecrein ié_similagly p%aced as thé applicant
in the above referred OA and the contention is also
similar. 'Hence, we sse no reason to"diffeg from the
direction Jiven'in the ‘earlier O.A. Accordingly, the

following order is passedi-

(1) The pay of the applicant has to be notionally
fixed in tne scals of pay of Rs.260-400 as on 11.5.84
and the monetary benefit has to be given with cffect
from 9.2.1988., 3But, if ultimately R-l is going to take
a decision that the monetary benefits have;to be given
even earlier to 9.2,1988, the applicant herein xx also
has to be given the monetary benefits accordingly i.e.
from the date of his joining i.e. 11.5,1984, or the date

to be decided by R=-1 whichev-'r is later.

(ii) In the OA 1159/95 decided by us, 3{1 has to take
a decision to Fxﬁend the benefit as p2r Mc%o Ne,.17(5)/
89-D(Civ.I) dt. 19.3.1993 by 31-3-1996. As the applicant
in this OA is also similarly situated, tha; decision will

hold gcod in this case also.

{i1ii) It is needless to say, if the applicant is
aggrieved in regard to ultimate decisicn by R-1, he is

froe to move this Tribunal under sec,192 of the A,.T.,Act.

6. The OA is ordered accordingly at the admission
stage itself., Wo cost547 ? '
{R.1iangarajan) (V.Neeladri Rao)
Member {Admn, ) ~ Vice Chairman

Dated 18th January, 1996. '1ﬂ%¢ 246
.Open court dictation. Dy.Regi '

evkégrh. | ;

strar{Judl)




